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from being vanished from our COUD-
try. 

(xiv) Reported shortage C1l. drInking 
water in certain diGtricts of Bihar. 
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(xvi) Exploiting the name of the 
prime minister in advertisements by 
liguor vendors. 

SHRI RATANSINH RAJDA (Bom-
bay South): Sir, I beg to ralSe the 
following matter Wlder rule 377:-

A liquor vendor at Ulhas Nagar, 
Bombay, has given an advertisement 
in a local daily congratulating hil 
customers on the Republic Day. He 
has published as a part at the adves-. 
tisement a photograph of Prime Mlnl-
ster Sbrimati Indira Gandhi in the 
Centre and his own alonpide bearing 
his name. The advertl8ement Js re-
produced in the issue of HiftcU c.,. 
,.ent dated the 15th March, _~ It 
proceeds to state that the 'ftndor, 
Shri Dun! Chand ICalanl. .. tbe Pte .. 
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sident of the Conaress (1) at Ulhaa 
Nagar and. provides particular. of the 
name of the &hOP, ita addreIs, liat 
Of the liquors and wines available in 
the shop and the photosraph of the 
shop-owner, Duni Chand Kalani. This 
sort of an advertisement of a liquor 
vendor with the photo of the Prime 
Minister is an outright exploitation of 
the name of the Prime Minister for 
the selftsh purpose of the liquor veD-
dor who has disgraced and misused 
the name and office of the Prime 
Minister of India. It is high time' 
that the Prime Minister took steps 
to stop I the vested interests from 
dragging her name and her offiCe fOT 
being exploited by liquor vendors. 

14.30 hJ.W. 

MOTION RE INCREASE IN INCI-
DENCE OF RAPE ON WOMEN-
Conti. 

Mr. DEPUTY SPEAKER: Now we 
take up further consideratiOn of the 
motion moved by Shrimati Geet 
Mukherjee. 

Shrimati Suseela Goplan to con-
tinue her speech. 

SHRI ~GANBHAI BAROT 
(Ahmedabad): Sir, to the resolution 
which is now being discussed we have 
suggested some amendments. 

MR. DEPUTY SPEAKER: It is 
only at the discussion stage. . 

SHRI MAGANBHAI BAROT: 
There is no dispute about it. We only 
want to widen the scope of the re .. 
solution. So please accept our 
amendments. 

MR. DEPUTY -SPEAKER: That 
will come after her speech is over. 

. Shrimati Suseela Goplan. 
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SHRlMATI SUS)CE'{,A. GOPLAl1': 
(Alleppey): Sir, it is a matter of 
satisfaction that at least now thtt 
neglected subject has come to WI 
august House for consideration and 
discusion, thanks to the Fordl 
against Rapes which has been tot-
med in Bom.bay and which took 'up 
the Mathura case and brought it ba-
tore the notice of the public as allO 
of this House against the tortuous 
attacks and the behaviour of the 
Police against such atrocious attacks. 

Sir, dozens of such incidents have 
taken place in our country during the 
last so many yeara. But whenever 
there is an incident, there will be 
some protest and the government will 
make some statement and then they 
will say that they will take actioD 
and some directions will be given to 
the government. But what will hap.. 
pen afterwards? After a few days, 
the protest dies down and nobody 
cares about what happens afterwards 
to the victims of that attack. What 
happens to them-nobody cares about 
that. And also about the legislation 
and the implementation of the legis-
lation nobody cares. That has be-
come the order of the day. Why in 
this Matbura case has the verdict 
come like this? I think it is because 
we have shown utter negligence 
about this social aspect and because 
110 many things are taking place and 
nobody cares about it. We have 
hundreds at such cases in our coun-
try. But what steps have the gov-
ernment taken? The government has 
taken no .teps to prevent such things 
which go on every day. That is why 
the Narayanpur and Pipra and so 
many other cases have come to our 
notice. These things are taking place 
and pathetic stories are heard. Then 
there is no remedy. It is goinll on 
like this. Even in this case one of 
the culprits, the Police Officers who 
had committed a heinous crime 
within the Pollce station has been al-
lowed to escape and he escaped be-
cause the poor girl could not prove 
that she was below 15 yeara aDd allo 
she could not prove that there was 
resistance. Two drukards took thi8 
~1 to the police station in the dead 


